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CENTRAL ADMINISTRATIVE TRIBUMAL ALLAHABAD BENCH ]

ALLAHABAD | E

| O.A, No, 876/87

SeSampathe e es s esesvesApplicant
Versus

Union ef India and ethers. f$e.eese..Respondents, :t

Hon'ble Mr, Justice U,C,Srivastava,V,C, b
Hen 'ble Mr, K,Obayva, A M, |

The applicant impleading 60 private parties

has appreached the Tribunal challenging supergessien
which according te him has been dene and wrongly
decided the seniority by the Chairman Ordnance

Factory Beard by making premetion te the junier

administrative grade ( selection grade) ef respondent

e

no.3 te 28 with e ffect from 17,11,82, regsondent no,.29

ey

L ——

with effect from 14,1.,83 and respmndent ne. 30 te 34
with e ffect froem 14,2,83, respendent ne, 35 te 36

with effect from 8,9,83, respondent ne.37 te 45 with
effect from 17,1984 and respondent no, 46 te 60 with

effect from 29.9,84. He has alse challenged the

by -
e

supergession of the applicant due te wreng assignment

of seniority in making proemotien te the pest ef

Gereral Manager/Dy, Directer General in the senier
administrative grade level II in the pay scale of
2250 =2500 of the respondent ne.,8 te 21 with

effect from 31.3.86 and of the resp.ndentyne.22 te 26 |
with effect from 29,8,86. The senierity list of the |
Indian Ordnance Factory eof service Officers circula- |
ted by the Board letter dated 24.3,86 which is a

combined interse seniority ef efficers ef all the

Categories working in varieus grades making private
respendents senier te the applicant and alse the
question by which the res;;ondé'nts along with the
erder dated 24.4,87 and the applicant's representatien
dated 4,9,'86 in the matter of supersession and wreng

assignment of senierity has been rejected, that is why
Contd,.....2
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the applicant has prayed that the combined t
seniority list dated 24.3,86 of the officers
of the Indian Ordnance Factory service officers
Class I Junior Administrative Grade ( Se lection grade
and the erder dated 24,9:;87 may be quashed and
the respendents be directed teo prepare a fresh

seniority list of the officers ef all categories

taking inte consideration the date of selection,
the appointment in junier time scale thereafter
all the officers be treated differently due te
categories er in the altemative te consider all
the eligible efficers ef all categeries as per
rule 26 of 1972 Rules on the basis ef senierity

in the feeder grade junior time scale may be

considered for promotion pest and the direction may |
be issued to the respendents te promote the

applicant in the said grade from the date earlier

when his juniors were given prometien in the said
grade, The applicant whe is a member of Indian
Ofdnance Factory service has challenged seniority,

The challenge of the applicant is based on the

ground that no rule or regqulation .or gny xxxxxxxxx
instructions have been issued by the respendents
for determining the interse seniority of all the
officers wa king in different categ ries fer the
purpose of making premetion on the higher pest

of the officers of 21l cafegeries whicQ;%% be
considered as complete with each other.and

without preparéticn of any valid senierity list

the prometions have been made, The sanctioned
strength ef the grade being categorgwise in the

1954 as well as 1974 rules. The Appeinting Autherity
have discretion te admit the retirement and thereafter.

make appointmenf after giving adequate eppertunity

Contes .ot
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y te all the categories but the discretiom means ,'.
the valid and judicial administration and net |
an arbitrary means as during the lgst 25 years
ne criteria and standard for a particular quota
of various pests and variais grades of each
category has been laid dewn. The respondents i

have Be#n acted arbitrarily and whimsically

in makg:ﬁ'g the prometion in varieus graded ef

category, The spirit ef service rule have been

veilated under Articles 16 and 18 eof the Consti-
- tuien ef India. Accerding te the applicant

the entire Heirardiyin the grade is net maintained
tradéwis®e and in case that would have been done,

there would not have been any grievance, The j
Rules only centemplate categorywise appointment
en certain level and thereafter the combined

selection list without laying dewn any preper

guide line the autherity cannot be e rmitted te

act arbitrarily in giving the premetien, Accer-

ding te the applicant although till 1954 Rules
é remain in force they have ne epportunity te

make complaint as he was given premetien en

T e ey ——_ = el
T

a lat~er date, After promalgamatien of 1972
Ryles it has beceme difficult for the respondents
for making certain cztegorywise senierity rule, h
In as much as rule 26 ef the said rule prehibits |
the same after grade of senior administrative

grade, ordinary crade in as much as higher grade

rule and te make consideration of officers ef i
each category equally made fer all posts in |
Q/ respect of their categeries., The applicant
hasalse challenged on the ground that the
respondent no.2 did not take inte acceunt the
actual pumber of wvacanciesin the trade of
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promotion as per rule existed in administrative
exigency and the reliance on the Gevernment of
India Circular 1961 was fully unjustified and

the same does not apply te the case te interse

senierity of various categories has te be prepared.

The respendents have justified their action

and have contended the seniority list ef officers

in various grades circulated from time te time

in gccordance with the various grades and the
seniority in the grade exists as soeme letters

of the relevan¥department for promotion committee
and the premotion orders were issued frem time
te time, The applicant cannet claim senierity ef
the officers already promoted te the higher
grade and the recommendations made by the
departmental promotion cemittee, According te
the respondents as per IOFS recruitment rules
seniority of all of ficers upte and including

the grade of JAG(OG) is tradewise and hence

the question ef maintenance of interse senierity
amongst various trade does not arise, When
separate tradewise list is maintained the
geniority ofall the efficers can be reckened only
in the trade and cannet be interlinked or

compared with the seniority in ether trades,

Accordingly the applicant was noet rightly

considered for premotion aleng with other
officers in other trades. Even if the name

of particular person is included in the panel

prepared by the departmental promotien committee

@ persen cannot claim benefit edf the same

as the seniority given enly with respect of the

recoemmendation made by the departmental pmemotien
cemmittee Accerding to the respondents
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prier te 1978 promotions te the erstwhile Deputy
General Manager were made on the basis of combined
eligibility list of the officers in the grade of
Manager which was in accerdance with the recruitment
rules, Subsequently, @fter the amendment of the rules
the senierity list was made in the grades of JASG and :
above commen to all trades. This was alse in accerdance
with the recruitment rules, It will be preper teo

make reference to the relevent rules as wer® in |

force: when the selection in questien toek place,

There is some difference in 1954 Bules and the Rules
made subsequently in the year 1960-61., The designationr
given in Appendix - 6 of 1954 Rules were revised
alongwith the pay scalesy But in 1972 Rules, miner
changes were made. Section 2 (h) ef the Rules

defined as under :-

S1.Ne. Designatien ef Prescribed pay Grades from

post Scale which prémetien
is _permissible

1, Directer General, 2000-2250 Dy.Directer General

Ordnance Factories Ordnance Facteories |
Asstt.Directer "

General Ordnance
Factories, Supdt. |

Grade-1I. d

?

2. Deputy Directer 1600-100- Asstt. Directer L

General, Ordnance 1800 General,Ordnance |
Factories Factories, Supdts.

Grage-I and II.

3, Asstt. Directer, 13C0= 60= Supdt. Grade-1I, ‘
General, Ordnance 1600 DyvAsstt.Directer, |
Factories Beneral,Ordnance ||

Facteries,

Works Manager 1

4. 5updt.,Grad8-I 1300=60- Supdt@GI‘ﬁﬁ—II, ;:rf]-.
- 1600 Werks Manager, Dy. |

Asstt .Directer ,
General, Ordnance | |

Factories, rif
. Supdt.,Grade-II 1000-50-  Werks Manager ,
’ 1400 Asstt. Directér?y ”
General, Ordnance
Facteries

Cmtdi' LR t6




special cases
from Asstt.
Foreman Asstt
Store-holder
and Charge-

man

(vi) That rule 4 of 1954 Rules

prescribes sources of recruitment and quotd

if any for a particular source. For the
convenience it xixiadex Fx3
relevant rule 4 of 1954 Rules is being
quoted below:

"4(a)~ 80 per cent of the vacancies in
the grade of Assistant Works Manager

- 6 =
6~ Dy. Asstt. Director 600=40- 1000~ Asstt.Works :
General Ordnance 1000-1050-1050 Manager Techni- |
Factories 1100-1100-1150 cal staff Offi-
cer,Officer |
Supe rvisor

7- Works Manager 600-40-1000-1000 Asstt. Works
1050=1050=1100-  Mana (ier Tech=
1100-1150 nical staff |
Of ficer 1

8 Asstt. Works Manager 350-350-380-30- Foreman ,Store |
Technical Staff £90-EB-30-770-40- ho lder,Staff
Officer 850 Asstt. and in

e

will normally be filled by competitive |
examination (vide Part-II of the rules)

so far as Engineers and Administrative

|

Officers are concerned and by selection |

(vide part-1V of the rules) so far as
p

the remaining categories in this grade i

are concerned. The remaining 20

per cent of vacancies in the grade
will be filled by promotion/transfer
in accordance with Part-11I of these
rules. In making such promotions due
care will be taken to ensure that

within the over all percentage pres=

cribed for promotions adequat® pro=
motions are made to each of the
categories specified in Rule 2 of
these rules,

(b) Technical staff Officers shall be
recruited from among Asstt. Works
Managers.

(c) The other grades mentioned in
Appendix -VI will be filled by promo-
tion/trans fer vide Part-IIl of these

rules.

(vii) That a perusal of the aforesaid rule 4
will show that the lowest grade in service was
liaple to be filled in by direct recuirtment as well
as by promotion to the extent prescribed under rule
4(a)., However, for remaining grades, source /mode
of recruitment was only promotion Or trans fer.

(viii) That rule 5 of 1954 rules confers power
upon the government to determine the method or
methods to be employed for recruitment, Ru le-5
of 1954 rules are as under =

COn‘tdu AN T
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n5_Subject to the provisions of rules 3 and 4 :
Government shall determine the method or methods
to be employed for the purposes of filling any
particular vacancles Or such vacancies as may |
require to be filled during any particular period
and the number of candidates to be recruited by

each method."

e M

54 Rules lays down method

d it consists of five

KK SOVNEHEBNEE X KXY

being quoted below:-

(ix) That Part-II1 of 19
of recuirtment by promotion an
rules i.e, Bule 23 to 27. FEx
Hendbir Exxmwmax Rule 23 1o 27 are

B L R e e

no3.Recruitment by promotion to the Grade
of Asstt. Works Manager shall be made by
selection on merit on the recommendation of
a duly constituted Departmental Promotion
Committee . In cases where & Member of the
Union Public Service Commission is included
in the Departmental promotion Committee
he shall act as Chairman, Tre officer(s)
selected will be appointed by Government."

wo4- Promotion to the higher grades mentioned
at Item-1-8 of Appendix-VI to these rules
shall normally be filled by selection on ;,
merit from among suitable persms from the |
lower grade indicated therein on the |
recommendation of a duly constituted
Departmental Promotion Committee."

- i il o

o5~ The recomrrlendaﬁions of the Departmental
promotion Committee shall be referred’ to

the Commission where necessary for |
ratification." |

g

no6- Recruitment by transfer to any of the {
apove grade, from other services or depart- |
ents shall, if necessary be made by I
Government after consultation with the Wl
Commission where necessSdrye

wo7. Tf the power to make appointment in the It
service is delegated by Government to any ]
officer that officer may exercise any i
powers of Govt. under this part of these

rules."

(x) That the aforesaid recruitment rules did not
contain any provision for dete rmination of seniority
hence vide Ministry of Defénce letter dated 6,1.1961
the seniority rules for the non-gazetted and gaze tted
officers of dnance factories were issued. vide

annexure-l.
(x-.f\) That a ¢

rquondent noe 2 V
vide annexure-=2.

]
— i ———

lassification was also issued by
jee its letter dated 10.84,1970. {

(xi) That sometimes in the year 1960-61 the i
designations mentioned in the é\ppendlx-VI of 1954 ';.

Rules were revised alongwith the pay scales as follows: i

Contd seecoe 00 8
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Designation Pay scales
1. Director General 3500/~
2e A‘.dlo DirEC‘tOI‘ C'Bnerﬁl 3000/- ;
3, Dy, Director General/
General Manager (S.G.) 2250 - 2500/~ :
4, General Manager, Grade-l 1800 - 2200/~ -‘_

/Asstt.-Director General-l

5, Dy. General Manager/General
Manager-II/Asstt-Director

S e T Yo T WP e T

General-II 1600 -1800/-
6, Manager/ Senior Dy. Assistant
Director General 1100 - 1400/~
7. Deputy Manager/ Dy. Assistant
Director GCeneral 700 = 1250/=
8. Assistant Manager/ Technical ﬁ
Staff Officer 400 - 950/= :!
(xii) That 1954 Recruitment Rules were super@eded by

the rules framed in the year 1972 by gazetie notification
dated 20.1.1973.
!

(xiii) That 1972 Rules made minor changes in the cate- §
gories of services and vide rule 2(h) nine categories were |
Shown to be included in the services. Rux thex conwendenwoe |
af thix Koolbis Irikymai Bule 2(h) is being quoted below: |

wo_DEFINITIQV:- In these rules unless the context
othe rwise requires: %

(h) "Services":- means the Indian Ordnance
Factories Services Group-A which consists
of the post or grades or time scales mentioned
in Appendix-I annexed to these rules and {
comprises of the following categories of

officers, namely -

i) Engineers (Mechanical/Electrical)

ii)Chemists ?
iii)Metallurgists . b
iv)Reather Technologists |
v) Clothing Technicians

vi)Administrative officers (non Technical)
vii)Designers

viii)Psychologists |
ix) Physicist. " |

Provided that the Government may in consultation
with the Commission;

(i) include in the service many post or grade
or time scale other then those included in Appendix. I I\
annexed to these rules or exclude from the service a post b
or grade or time scale included in the said Appendix, or [\

(ii) Appoint an officer, the post or grade or |
time scale help by whom is included in the service under i
item (i) above, to the appropriate Erade of service in a
temporary capacity or in 2 substantive capaclity as may
pe deemed fit and fix his seniority in the grade in
consultation with the Commission."

Contd. R 9
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(xiv) That Appendix-I attached to 1972 Rules shows
va:iious grades of IOFS Class-II which is being quoted
be 1ow ¢

Sl.no. Designation of No. of Scale of Designation
the post = _post pay

1= Direétor General of
Ordnance Factories/ -
Chairmen . 1 3500( fixed) - do -

2¢ Addl. Director Gener-
al of Ordnance Facto-

ries/Member 8 3000( fixed) - do -
3- Sr. Administrative
Grade level-I1 15 2500-125/2 Dy. Director
2750/ = General-I/
G.M.(S.G.)
4« Sr. Administrative RIE.
Grade Level-II 15 2250-125/=2 Dy D.G.-11/

~2500 General Manager

S= Jr. Administrative
Grade (Selection

grade ) 54  2000/-125/2 Joint General
2250/ - Manager/Direc-
& tor -
6~ Jr. Administrative 220 1500-60-1800 Dy.G.M./Joint
Grade (ordinary 100-2000 Director
grade)

7- Senior Time Scale 367 1100(6th year
or under)50- Works Manager/
1600 Dy. Director

8» Junior Time Scale 3585 700=40-900~-EB-

40-1100-50- Asstt. Manager/ |
1300 Asstt. Director |

s |
|
L
{
!

(xv) That rule 4 of 1962 rules prescribed per-
centage of vacancies to be filled by varlous methods
or recruitment which is being quoted be low:

"4-Percentages of vacancies to be filled by
various methods of recruitment.

60 per cent of the vacancies for the Junior
Time scale shall be filled by competitive

e xamination from among the Engine@ers and
Administrative officers (non technical) and
by selection from the rem3ining categories

as specified in rules 31 and 32 of Part-IV
and rule 38 of Part.V-The remaining 40
percent of the vacancies shall be filled by
promotions, transfer or deputation. In making
promotions due care will be taken to ensure
that within the over all percentage prescribed
for promotion adequate promotions aré made to
each of the categories specified in clause (h)
of rule 2

(b) The other grades mentioned in Appendix-I

annexed to these rules shall be filled by

promotion, transfer or deputation (vide part-
Contde ¢seeesl
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III of those ruces) failing which by
recruitment in accordance with Part-V

of these rules."
Rule 26 is as follows :

o6-Recruitment to certain posts by promotion

!
;
;
|
|
E
|
|
!

(1) Promotion in the posts or grades or time
scales in serial number 1 to 6 of Appendix-1
annexed to these rules shall normally be made
by selection on merit. Promotion to the post
of serial number 7 shall be made on the basis
of seniority cum fitness, from among suitable
persons from the corresponding lowerﬁpasts
indicated therein on the recommendation of

a duly constituted Deptt.

promotion Committee ; provided that in the
osts mentioned in serial no. 6 and 7 care
is taken to ensure that vacancies belonging
to each of the categories specified in
clause (h) of the rule 2 are normdlly filled
by persons of the respective category in

lower postse.

(2) The minimum years of service to be
rendered in the various postis or grades or
time scale from the purposes of promotion
specified in Appendix-I1I annexed to these

rUlES-

T —
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24 The factual position in short is that the

. e g T b

app licant appesred in Interview for permanent appoint-
ment on the post of Assistant Mnageér in the year
1962 be fore the Union Public Service Commission in |
the tfade of Leather Technologist and was placed
at serial no.3 in the seniority list, The applicant E
was appointed as Assistant Minager on Probation on
410,63 while the respondent nos. 3 to 60 were

re cruited in various trades in the recruitment
years 1962-63 and 63-64, According to the applicant
the natural consequence is that by virtue of rule 24
all the incumbents working in the grade of Assistant

Works Manager/Technical Staff Officer were eligible |
E'

b

f
to be considered for promotion post of Works Manager/ ;i
1
Dy'd Assistant Director General which is also .

de signated as Dyy Manager/ Deputy Director, A conqolainti;

4

g

of the applicant that all the incumbents of all the

categories were not considered and the departmental

Gbﬂtiaunoanotull
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promotion committee which was consitituted in the
year 1967 considered the cases of all eligible
incumbents of all categories including the
applicant ané the respondents no,3 to 60 but
the order of promotion of the respondents alone
was issued and not of the applicant, At that time
5 posts were vacant in the trade of Leather
Technologist but only 2 persons were earlier
promoted and the applicant was given order of
promotion on 27,1¢1968 without assigning any
reason for this delayed promotion, In the mean

time the respondents no. 3 to 60 were promoted

in the next higher grade of Dy, Manager/ Dy, Director

on 12,6467 although they were junior to the applicant

hoving been selected by the commission in the
subsequent selections, In the list dated 27,.7.67
they were also shownjunior to the applicant but
they scored the mark over the applicant for getting
promotion to the higher post earlier, Again a
DPC was constituted in 1970-71 although the
applicant was found fit yet promotion was not
given to him, Even though 4 vacancies were
e xisted in March 1971. In the mean time 1973 Rules
came into force with effect from 20,1.1973 even
though Rule 26 provides filling in of the posts
of all categories and a combined seniority list
of all categories and promotion on t.he basis of
the same should be made and yet the same was not
done and this led to the applicant to file
rEpresehtation.
3¢ Learned counsel for the applicant
contended that the rules envisaged were not
folloved and in place of 1954 rules 1973 rules
would have been followed., The applicant who
Contdossosencoal2
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was senior to the respondents no.3 to 60
earlier would have been promoted and even otherwise

the applicant was interviewed earlier along with

e i S o it e e

the respongents no, 3 to 60 for the post of
e ather Technologistther® wa's no justification
for not giving him promotion along with 2 other

e i e S S

candidatesy Iearned counsel for the applicant
contended that even otherwise the applicant was not
given the seniority by virtue of his seniority
that is to get the promotion earlier to the
respondents, According to him though after the

amendment all the categories were specified and

that is why no such discretion was left and the
rules did not provide for preparing the seniority’
list and accordingly the applicant's seniority

may be considered earlier when the respondents

T T gy g g

were entitled to get the promotion., In this
connéction reference was mage to the case of

Qn _Prakash Sharma and others VS, Union of Indig

and others, A.I.Rs 1985 Supreme Court 1276 wherein

it was observed that :

" Where staff employed in different units
under the administrative control of one higher
officer are borne on a common seniority
list, when because of trifurcation _re-.
amalgamation all are brought back on the i
common senioritylist, their position ante .
must be reflected in the seniority list.
Original seniority mist prevail otherwise
any other view would be denial of equality
of opportunity in the matter of public - i
emp loyment guaranteed under Article 16 of |
the Constitutien .of India."

The facts of the case were slightly different and
Contd...-...l:B
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it was a case that all the units were under
the one administrative control and thereafter 1
again there was a trifurcation reamalgamation,

Re ference has been made to thecase of Stgte of

Andhra Pradesh Vs, Dr, N, Ramachandra Rao and

others , 1990(3) SCC 590. In this case ‘there

was a determination between various speciality

of the seniority, State Medical Service, Fromotion
to Administrative post. All the respondents were
recruited as Civil Assistant Surgeon upon

selection by the State Public Service Commission,

The court observed that :

nm In the medical profession there are
specilities and srecialities, but
it is generally accepteld that they are
not of equal importance or utility,
However, the promotions are allowed
on the basis of the respective
specialities and the availability
of promotional vacancies in such
specialities. A junior with relative ly
less important speciality may be
fortunate emough to get quick

T —

promotion than his senior with a
different speciality. The juniors
who et acceljerated promotion on
account of fortuitous circumstances
depending upon their speclallty and
availability of vacancies in such :
speciality should not be allowed A
to march over their seniors for
appointment to administrative pOStIS,
Any advantage gainedby juniors on
such fortuitiitous circumstences

COntﬂ... l.i-lld‘
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‘reference has been made of the cases decided
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of having some speciality and promotion

S R B e ——

should nDt impair the rights of their
seniors for promotion to posts whe re
speciality or teaching experience is
not called for. The seniority

dete rmined in order of speciality
should not therefore be the basis for
promotion to administrative posts. |
Any rule providing for the contrary may |
be vulne;abla to attack on the ground

Of arbitrarin955.¢..-;--o--.-----.uoo A

It would be unreasonable and unjust

to exclude the service and overlook |

the vertical seniority in the substantive '

cadre to which everyone was selected

by thePublic Service Commission."
4 Learned counsel for the respondent
conteriged that the rules have not been correctly %
interpreted in case of Htop of seniority. Leamed
counsel for the applicant contended that no list
has been prepared tradewlse for interse seniority
of the applicant but there was some discretion
for the appointing authority. to allow promotion
to the posts of all categories and that is why

the same has been done., In this connection

by some officers of the Indian Ordnance Factory
Service. In that cases also promotions were |
civen in the grade of junior administrative officer |
(SG). The applicant challenged the promotion

and raised the grievance that his case was not P
considered and the selection was un lawful., The

Tribunal was of the view that the rules themse lves

iﬁ
’
have not distributed posts of JAG(SG) categorywise |
Contdsecoo eeeld
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but in absence of the memorandum of the % said |
rules did not make any difference., There were |
9 categories for which the appointment have been
made on various aspects was pmwk lost sight off,
and the question as to how many posts shouli be
allotted to a particular-fcategory will depend
upon the various psf@rms as envisaged from time
to time and such char?ge may arise on account of
increase of work load in a particular category

or decrease of work load in another category.

This aspect is required to be dealt with by the

depyrtment and a latitude of categorywise
distribution of pormotion postsshould be eonsidered ""
4§ the same rests to the needs of the department. ‘_
The Tribunal was of the view that the administration ..
has power to fix up distribution of posts to R

adjudicate proper effect of the rule 26 of the

B 3

said distribution could not run:.xxXxxix counter to
the recruitment rules, The said case was slightly
on a different pbint as setforth or less procedure
adopted for theposts categorywise and this have
been done in this case. In that even a lthough ¥
seniority as claimed by the applicant could not :,
have full play as has been contended by the |
learnedéounsel for the applicant, In our opinion
although rule 2 provides for a particular grade- |
of all the categories and thereafter the grade
of categorywise are provided, Rile 26 which

with
deialas /> recruitment of certain posts by promotion

R B

in the grade of time scales st serlal no.l to 6 ;
( which was not the case before the Bombay Tribunal) 1
was normally to be made by selection on merit., }
The promotion to the post of serial no.7 was to |
be made on the basis of seniority cum fitness

amongst suitable persons. The applicsnt may A
3 Cﬂntd. trtiill6 _‘
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approach ¢ the dep artmental promotion committee é
and care is to be taken that vacancies belong
to rule 2 of the category are normally filled
by persons Ires{ ectively in accordance with the
rules, In our opinion rule 26 leaves some SCOpe
in the hands of appointing authority to consider
the post categorywisee. It may be that in particular;;
category there may be vacancies in SoOme categories }.
there may be lesser vacancies and that is not to i
pe lost sight off all together. But even thouch
if the vacancles XB& existed as hasbeen alleged
by the applicant, ther® was no justi fication,as

none has been pleaded, foOr not ¢iving promotion

to the applicant but promotion was given to his
juniors merely because of course as has been laid
down in the case of Ram Chandra Rao and of cOuIrse
the seniority hss not to be givens The promotion
to the higher posk arises and merely becewsé€

two persons were given promotion for other
categories. The case of seniority isalso to be
taken into account and accordinglthis app lication
is allowed in part and the respondents are
directed to fill the vacancies again15't. the

e xisting grade and the respondents are directed
to promote the app licant with effect from the
date against the e xisting vacancy in the year
1986 and consider his case for higher promo tion
in accordance with the ceniority and let it be
done within a period of 3 months from the date

of comrmx'ncetion of this order with no order as

L

to the costs. Z |
W‘*’"}}L is | -

BeMe Vel

Date d: Allahgbad

12th Oct. 1992
(AR) {



